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CEMTR aJu /miNIimAll VE TRIBUN.At
ffilNaPAL BENCH

NE^ OELHI

q. A. Mo. 1886 of 1994

NewOelhi, this the 5th day of I>ec€niber, 1994.

HQN»BLEMft JUSHCE S.K.DHaCN, VICE CH-AERMAN

HOi* BLE MB B.NJiHCUMIilYAE, MBAB0l( A)

3hri Hairi Raffi ^harma
3/C) Shrl Pur an Class ,
Casual Labour with temporary Status
under Chief Traction Foreman
Central Railway,
Jhansi.

( through Mr K.N.R.Pillai, Advocate).

yS

1, Union of Irriia
through the Se^etary
Minis^y of Biailways(Railway Board)
Mew E^elhi.

2. divisional Railway Manager,
Central Railway
Jhai^i*

( ttirough Mr H.K.Gangwani, Advocate),

Appll cant.

Respondent*

OR d E RCcral)

JUGTICE 3,KJ>HAai. VICE CHALBMAN

The relief claimed, in substance,

is -Uiat the service of the applicant may be

regularised in Group *d<.

2, A counter-affidavit has been filed

on behalf of the res pondots. It is stated therein

that now all the hurdles in the way of the

applicant have been cleared in so far as the clearaiict

regarding condonation of break in sdrvice has been

obtained frc® the ccsmpetemt authority. The

respondents will, therefore, consider the case of

the applicant for regularisation as and when
I

a vacancy arises. This step should satisfy the

applicant. The application is disposed of in terms

of the stand taken in the counter-affidavit.
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3, There vdll be no coed«r as to costs.

ji''S^^i
( i.N.Dhouiidiyal ) ( 3.K..iinaon )

Meisber(A) Viee Chairman.


